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BEFORE THE NATIONAL GREEN TRIBUNAL

CENTRAL ZONE BENCH AT BHOPAL

O.A. No. 165/2024 (CZ)

IN MATTER OF:

BHOM SINGH ……...…APPLICANT

VERSUS

JAI BHOLENATH RESORT & ORS. ………...RESPONDENTS

ACTION TAKEN REPORT ON BEHALF OF RESPONDENT

NO.3/DISTRICT COLLECTOR JALORE, RAJASTHAN IN

COMPLIANCE WITH THE DIRECTIONS ISSUED BY THIS HON'BLE

TRIBUNAL VIDE ORDER DATED 02.02.2026

The Respondent most respectfully submits here -

1. That, vide order dated 02.02.2026, this Hon'ble Tribunal directed the District

Collector, Jalore (Respondent No. 3) to take necessary action for protection of

government land in accordance with revenue laws and to file a report.

2. That in response to the aforesaid instructions, and on the directions of District

Collector Jalore, Rajasthan sent a dated 09.02.2026, the Commissioner, Nagar

Parishad, Jalore. Copy of the order dated 09.02.2026 is marked here as Annexure

R3/1

The following actions has taken -

a. Issued a notice dated 20.02.2026 under Sections 194 read with 245 of the

Rajasthan Municipalities Act, 2009, and Rajasthan Model Building

Regulations, 2020, to Jay Bholenath Enterprises (through its partners: Smt.

Champadevi w/o Champalal, Champalal s/o Jabarram, Jabarram S/o Posaram,
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Naresh Devda s/o Joitaram, Natharam s/o Jasaram, Smt. Rekha Devda w/o

Naresh Devda, Smt. Sumti Devi w/o Jabarram, and Smt. Usha Devi w/o

Natharam), directing them to remove the illegal commercial complex

constructed without approval on the land in question (Khasra Nos. 3762, 3763,

3764 & 3765, Mouza Jalore B), which falls under the green belt/plantation

strip and proposed 80 ft. road as per Jalore Master Plan 2031. The notice

provides 15 days from receipt to voluntarily remove the construction, failing

which the Nagar Parishad will undertake demolition at their cost. Copy of the

said notice is annexed herewith as Annexure-R3/2

b. Issued a notice dated 20.02.2026 under Section 73(Kh) of the Rajasthan

Municipalities Act, 2009, to Smt. Suadevi w/o Kanaram Bhil and Jay

Bholenath Enterprises (through the aforementioned partners), for cancellation

of Patta No. 923/2016-17 issued for residential purposes on the said land,

which violates the Jalore Master Plan 2031 (reserved for green belt and

proposed 80 ft. road) and breaches condition No. 7 of the patta deed

prohibiting transfer. The notice provides 7 days from receipt for the recipients

to appear and submit clarification, failing which the patta and subsequent

transfer will be cancelled. Copy of the said notice is annexed herewith as

Annexure-R3/3

c. Issued a notice dated 20.02.2026 under Section 73(Kh) of the Rajasthan

Municipalities Act, 2009, to Smt. Gatta Devi w/o Somaram Meena and Jay

Bholenath Enterprises (through the aforementioned partners), for cancellation

of Patta No. 922/2016-17 issued for residential purposes on the said land,

which similarly violates the Jalore Master Plan 2031 and breaches condition

No. 7 of the patta deed. The notice provides 7 days from receipt for

clarification, failing which cancellation proceedings will be initiated. Copy of

the said notice is annexed herewith as Annexure-R3/4

3. That the aforesaid actions by the Nagar Parishad, Jalore, have been widely

publicized, including through a news report published in Dainik Bhaskar

(Jalore/Sanchore Edition) dated 24.02.2026, highlighting the 15-day notice for
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removal of the illegal resort construction on the green belt. Copy of the newspaper

clipping is annexed herewith as Annexure-R3/5

4. That it is pertinent to mention that a related Writ Petition No. 18067/2024 (Jay

Bholenath Enterprises vs. State of Rajasthan & Ors.) was filed before the Hon'ble

Rajasthan High Court, Jodhpur, wherein vide order dated 24.10.2024, the effect

and operation of the impugned notice dated 22.10.2024 (issued by Nagar Parishad,

Jalore) was stayed, and the respondents were directed to de-seize the petitioner's

resort. However, the Hon'ble High Court clarified in para 9 of the order that: "The

NGT shall be free to continue with the matter and pass appropriate order in

accordance with law. Any order passed by the NGT subject of course to right of

other parties shall prevail and present order would come to an end automatically."

Pursuant to the Hon'ble Tribunal's order dated 02.02.2026, the aforesaid stay has

become inoperative, and actions have been initiated as detailed above. Copy of

the relevant High Court orders are annexed herewith as Annexure-R3/6

5. That the actions taken are in line with the revenue laws and environmental

regulations to protect the government land designated as green belt/water

catchment area under the Jalore Master Plan 2031.
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PRAYER

In light of the above facts and submissions, it is humbly prayed that this

Hon'ble Tribunal may kindly take this reply on record and pass any orders or

directions deemed appropriate in the interest of justice.

PLACE: JABALPUR RESPONDENT NO.3

DATE: 24.02.2026 THROUGH

SHOEB HASAN KHAN

STANDING COUNSEL FOR STATE OF RAJASTHAN

Ph. No.: (+91)-8989499211

Email: standingcounsel.rajasthan.ngt.bpl@gmail.com
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HIGH COURT OF JUDICATURE FOR RAJASTHAN AT
JODHPUR

S.B. Civil Writ Petition No. 18067/2024

Jay  Bholenath  Enterprises,  Opposite  Shanidham,  Samatipura

Road, Jalore (Rajasthan) Through Its Partner Mrs. Rekha Deora

W/o Shri Naresh Deora, Aged About 42 Years, R/o Fateh Royal

Residency, Roop Nagar, Jalore (Rajasthan).

----Petitioner

Versus

1. State  Of  Rajasthan,  Through  The  Secretary,  Local  Self

Government,  Government  Of  Rajasthan,  Secretariat,

Jaipur (Rajasthan).

2. The Commissioner, Municipal Council, Jalore (Rajasthan).

3. The District Collector, Jalore, District Jalore (Rajasthan).

----Respondents

For Petitioner(s) : Mr. Sandeep Shah, Sr. Counsel 
assisted by Mr. Devki Nandan Vyas

For Respondent(s) : Mr. Rajesh Panwar, AAG assisted by 
Mr. Monal Chugh

JUSTICE DINESH MEHTA

Order

24/10/2024

1. Mr. Sandeep Shah, learned Senior Counsel appearing for the

petitioner  invited  Court’s  attention  towards  the  order  dated

24.07.2024  passed  by  the  National  Green  Tribunal,  Bhopal

(hereinafter  referred  to  as  ‘the  NGT’)  and  submitted  that  the

impugned notice dated 22.10.2024 and consequential seizure of

petitioner’s resort effected by the respondents – Municipal Council,

Jalore is absolutely illegal.

2. It was argued by Mr. Shah that the allegation before the NGT

was that the petitioner has purportedly encroached upon a pond,

whereas  the  impugned  notice  issued  by  the  respondent  –
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(2 of 2) [CW-18067/2024]

Municipal Council does not whisper any word about encroachment

upon the pond to which petitioner’s resort is abutted.

3. He  highlighted  that  the  petitioner  holds  patta/requisite

permission  issued  by  the  Municipal  Council  and  is  also  having

Environment Clearance so also the consent to operate the resort.

4. He submitted that abrupt seizure of petitioner’s resort has

posed serious operational hazards, as it has already booked rooms

for the holidays and festive season.

5. Mr.  Rajesh  Panwar,  learned  Additional  Advocate  General

prays for and is granted two weeks’ time to file reply.

6. A perusal of the order dated 24.07.2024 passed by the NGT

placed on record as Annexure-7, reveals that no positive direction

to seize the resort has been passed. It is informed that the case

which was fixed before NGT today, has been adjourned.

7. List this case on 13.11.2024, as prayed.

8. Till then, effect and operation of the impugned notice dated

22.10.2024 shall remain stayed and the respondents are directed

to de-seize petitioner’s resort forthwith.

9. The NGT shall be free to continue with the matter and pass

appropriate order in accordance with law. Any order passed by the

NGT subject of course to right of other parties shall prevail and

present order would come to an end automatically.

(DINESH MEHTA),J

713-Mak/-
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